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(Pension) Rules. Under section 10(10A)
(i) of the Income-tax Act 1961, what
is exempt is only this one-third of the
commuted value of pension and the re-
maining two-thirds being a terminal
benefit is not covered by the provisions
of section 10(10A) (i) of the LT. Act,
1961, Thus these instructions do not
contravene the provisions of sec.
10(10A) (i) of the Income-tax Act, 1961.

(¢) Does not arise.
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Ligquor served to Passengers by Al

*1105. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
«ed to state:

(a) whether it is a fact that liquor
‘is served to passengers by Air India
on its flights;

(b) if so, the particulars thereof;

(c) whether there is any proposal
under consideration of the Govern-
‘ment to advise Air India not to serve
liquor on its flights;

(a) 12 rot, the
therefor; and

particular reasons

(e) if there is a proposal as at (c)
'since when it is under consideration?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b). Yes,
Sir. Air-India serve liquor free of
charge to first class passengers and at
a compensatory charge to economy
class passengers.

(¢) to (e). No, Sir. The matter is
still under consideration of the Govern-
ment.

MAY 12, 1978
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Banking operations in Union Terri-
tory of Gea, Daman and Dian

*1106. SHRI AMRUT KASAR: Wwill
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that 95

- cent of the banking operations of
the nationalised banks are carried on
cnly in four Talukas viz.,, Tiswadi,
Salcete, Marmagoa angq Bardiz out of
the thirteen Talukas of the Union
Territory of Goa, Daman and Diu;

(b) whether such concentration has
not led to wunhealthy competitions
among the nationalised banks; and

(c) what steps have been taken to
diversify the banking operations in
the remaining nine backward Talukas
of the Union Territory?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The data
on banking operations in the Union
Territory of Goa, Daman and Diu are
collected and consolidated by the Re-
serve Bank for the Union Territory as
a whole. Taluka-wise figures are, there-
fore, not available.

(b) While issuing licences to the
banks for branch opening at specific
centres, the Reserve Bank of India
assess the banking requirements of
each centre and no unhealthy inter-
bank competition has come to their
notice.

(¢) In order to ensure that the needs
of the small borrowers in the entire
Union Territory are adequately met,
the Lead Bank Scheme has recently
been extended to the Union Territory.
The State Bank of India have been
given the lead responsibility in respect
of Goa and Daman and the State Bank
of Saurashtra in respect of Diu. The
Lead Banks have been advised to for-
muiate District Credit Plans for these
areas. With the implementation of the
credit plans, the flow of credit to small





